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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
MUMBAI BENCH
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Original Appllcatlon No: 569/97
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Date of Decision: 21,1197
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Shei Dilsp Vithel Bhalerso . apolicent.
,,§E£i=§mg'uﬁﬁ}ﬁizﬁii e enenemn e BdvoCate foT
Applicant.
Versus
adgggonaongNdiémﬁﬂﬁ;Qihgéﬁz-,m SIS Resbﬁndent(s)

Shri $.S8.Kerkera for Shri P.M.PradhdRg,  cate for

 Shri V.S.Masurkar, Respondent (s )

CORAM:

€0 e amy ol il @S

‘Hon'ble Shri,Justice R.G, Vaidyanatha, Vice Chairman,
Hon'ble Shri, P.P. Srivastava, Member (A)

(1) To be referred to the Reporter or not? V@Y

(2) Whether it needs to be circulated to W/
- othér Benches of the Tribunal? »

/
A

“\

(R.G. Vaidyanathan)
Vice Chairman,



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
MUMBAI BENCH 'GULESTAN' BUILDING NO:6
PRESCOT ROAD,MUMBAI: 1

Original Application No, 569/97

Friday _the  21st day of November 1597,
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CORAM: Hon'ble Shri Justice R.G. Vaidyanatha,Vice Chairman
Hon'ble Shri F.P. Srivastava, Member (A)

Dilip Vithal Bhalerao

Residing at P.O, Khunte

Tal, Phaltan, District Satara. +es Applicent,

By Advocate Shri S,P, Kulkarnjs

V/s.

Union of India through &
en

Assistant Superinten

of Post Offices, Phaltan.
Sub=Division,

At P.O, Phalten,

District Satara,

Senior Superintendent
of Post Offices,
Satara Postal Division,
At P.0O, Satara,

Postmaster General,
Pune Region,

Pune, «++ Respondents,
By Advocate Shri S,S.Karkera for Shri P.M. Pradhen,
District Emglayment Officer,

Employment Exchange,
at P.0, Satara,' ..« Respondent,

‘By Advocate Shri V,.S,Masurkar,

OR DER (CRAL)
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§ Per Shri Justice R.G. Veidyanatha,Vice Chairmanl
In this O,A; the applicant is seeking for
a direction to the respondents to consider the applicant

for the post of E.D.D.A,

a;c:tzoco"‘
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In the written statement filed by the
respondents No, 1 to 3; in pars 11, there is a
clear stetement that the selection process is
going on and the applicant is one of the nersons

in the list of selectiony

UZ In our view when the applicant's main
preyer that he should be considered for selectxon
Con fﬁé 'WVSbnyik_
and the respondents have almost senstéer the
applicanginothing surviv%&,lf ultimately the

applicant is not selected he canm otherwise appreach

..this Tribunal for appropriate relief, The O.,A,

is disposed of at the admission stage with liberty
to the applicant to approach this Trikunal, if he

A
is agrieved of tk€ order passed by the respondents,

Wﬂ“

ava ) (R.G. Vaidyanatha)
Member (A) Vice Chairman

No costs.
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